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CENTRAL ADMINISTRATIVE TRIBUNAL
' FRINCIFPAL BENCH

r

C.P., No.363/2003

IN

R.A. NG.133/2002
IN

G.A. NO.,28B23/2G01

h—"
Delhi, this the 2%l day of October, 2003

SHRI SHANKER RAJU, JUDICIAL MEMBER
SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

Mr=, Abha Bhardwaj,

W/0 Dr. R. Bhardwaj,

R/GA-2/25, Shri Agrasen Apartments,
Flot No.10, 3&ctor-7, Dwarka,

New Delhi.

smt. Madhu Sharma

W/G Shri R.K. Sharma

R/G M-38, New Mahavir Nage
New Delhi,
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omt. KRanta Vohra,

W/ao Shri Devender vohra,
R/o 103/8, Ramesh Nagar,
New Deihi

amt, Ragnd Sat

a 3
W/0 Zhri G.S5,. 5ati,
R/G B-168, Sector 22,

Noida,

amt., Renu 5Saxens

W/0 Shri A.K. Saxena,
R/oC-7/60, East of Kailash,
New Delhi-1100G64,

/33/C, Hari Nagar,
1

, Deluxe Apartment,
, Delhiy., |
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ORDER

SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER:

CP 363/2003 & MA 72208/2003

Eight Petitioners - Mrs.Abha Bhardwaj, Smt.
Maghu Sharma, Smt. RKanta vohra, omt. Rajni 3ati,
SHIEAR Ranu Saxena, Ms.Tajinder RKaur, Smt.Usha Rani
sharma and Shri Bharat Bhushan are alleged to nhave
filed this Contempt Fetition. However, anly Tive of
them appsar to have signed the pslLitidn,
z. It }5 stated by the petiticners that they were
apolicants in Original Application No,Z2823/2001 and
Review Application NO,133/2002. It 18 claimed that

this Trigunal hag dismissed the CA relying on  the
judgement passed in some other cass. Therefors, the
petiticners nad fiied Civil Writ Petitian
4G, 1366/2002. The Hon'ole High Court had Gbssrved
that the remsdy of the psetitioners was to approach the
Tribunal by Tiling an appropriate appiication Tor
Feviaw. Accordingly, RA 133/2002 was filed and on
13.7.2602, this Tribunal passed the following orders:-
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isgus a short notice alsc to  ths
= T T 3 = 3= = - 2w Y - R e I P e - Ty o w
respondents o file their short Fepiy i
B = = P e a a e B e - [N R
[REEY - BB P8l Wi Lt ueil Gdys., List U £Nnd
Aiimiim A imon
AuWgua L SUlo,
T + 1 TS Pt B B R =, —
in he neanwhiie, the status guo as
O | A o [ P ~ - =
yfhht.u U iy the pendgsiniCy bi the OA
e R
STCresa g ge maintainsd,
R [y F Y S S B F o S g - e
3. Aggrieved Gy that order, the respondents had
SR R g IR e e W o W e o — R 11+~ P i
Tiied CWP NG.EG52/2007 and the Hon'bDle High Court on
o I A mrmmmed e | L Y o P S U - - =
11.8.2007 dle-',_:u::- G of L& 8817140 Writ Petition with thea

gbservaticn that the next date was Tixs Sefira the
Tricunal on 20.8.2002, therefore, the petitionsrs in
the Writ Petition could raise all thoss grievances
cetore  the Tribunal itself. The resgondents -
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respondsnts/contaemnars Tor  lowering the esteem  and

prestige of this Trigpunal.
5, In MA ZFZ208/2003, it has beesn statsd that in
gpite of the 'status guo’ Gorder dated 18.7.2002,
Kendriya Vidyaiaya 5Sangathan has passad ordsrs  on
15.3.720G3 treating the petitioners b&ing on
unauthorized . Theraforse, it has been urged
that the Gorgers dated 15.9.2003 rslating to the
- Snri Bharat Bhushan, 5Smt., Madhu Sharma,
smt. Kanta vohra and Smt. Usha Rani 3harma ba
& T an e&x parte ad interim order. This
apiplication has  again been Tiled on
bshalt of WMrs. Abha Bhardwag and othsrs by five

MG, 353/2003,
G. The 1sarnsd counss] of the petitioners invited
gur  attention to the order dated 10,10,2003 in the
cass of snri Bharat Bhushan Lakhina vs. Commissioner,
K.¥,3, and Another {(0A NG.Z2453/2003) wherein the
applicant had sought quashing of thse order dJdated
15.2.2003 Lo have been passed by ths
Assistant Commissioner, K.¥V.3. terminating ths
services of the applicant tharein. Whiis this
Tribunal refused t©o entertain the said Original
Appiication being pre-mature, it was directed that ths
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3, it may be relevant to note that fine

petitioners ~ Smbt. Abha Bharawaj, 5mt. Madhu Sharma,
5mt. Kanta Vvohra, Smt. Rekha Pathak, Smt, Rajni
5ati, Smt. Renu  Saxena, Ms. Tajindsr Kaur, 5ml.
Usna Rani Sharma and 3Shri Bharat Bhushan had T1led

PUp— mhinnt T oo oo e S e
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(v Sucn  otner  andg further orders whnich
their iordships  ofF this Hor'Cle
Triounal deem Tit and proper may p)eass
i e e | °
& passsa,
3. That Contempt Patition NO.275/2003 was
disposed of by an order dated 20,10.2003 wherein also
the same piea of “status quo’ order dated 19.7.2002 in
RA NG, 133/2002 was taken., It was also urgsd that
respondents be restrained Trom proceed with ths
action under Articis 81 (d; of Education Code., After
considering the Tacts of thiz case and after
appreciation of the arguments and law on the issus,
thig Tribunal has neld as Tollows:-
2t. Having regard to thne aforesaid,
on tiberty by the Hign Court RA-133/20G2
Tiled Ly appliicants on 18.7.2002 status guo
nas  ueen  granted which has been in effect
during the pendency of the GA and was
directed to D& maintained, However, 10
CWP-5852/20G02 the aforesaid order was
chiaiienged Uefore the High Court where the
Tellowing cbhservations nave Deen made:
The learned Tribunal should
coneEider the desirability of hearing
gut the parties on the next dJdate
fixed and dispose of the matter on
that date,
It goes without s=saying that the
parties hsrein would be entitled Lo
raise &1l contentions raised in the
wirit petition and in the counter
PP o [
TTigavit nsirein,
We hope and trust that unjess &
final order ig passed either on the
Feviaw app;wcatﬂ‘n or it Lhie
T B I R o L - Y7o - = = P
appiicaticon 7o vacating interim
order, f any, tﬂe learned Tribunal
shali Gt procesd with the
application of the JﬂufDWCia]
sondents hereyn Tor enforcement
he order. ’
|
With the aforemenﬁioned observations
and directions, this writ petition
i disposed of 7.
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Articie 81 (d; of Education Code, that will be a freash
cause oOf action and the petitioners <can prosscuts

thei1r remedies in accordance with law,. if s¢ advised.

12, The Hiaée] laneous Application No,2208/2003
claiming stay of order dated 15.9.2003 1is alsc merely
an attempt to reagitate the same issue by filing

The mdtter was agitated in CFP
5/2003 as well as in OA NG.Z2453/2003 which was
filed by one of the petitioners - Shri Bharat Bhushan.
The petitioners are merely trying to abuse the process

claiming the =zame relief by filing diffarant

ot law by

i3. In view of what 18 stated earlisr, this

Contempt Petition s rejected and MA 2208/2003 aisc

stands dispossed of.

CEM C Ky

(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER

{SHANKER RAJU)
JUDICIAL MEMBER




